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Short title.

Amendment of
Section 9.

Repeal and
saving.

MADHYA PRADESH BILL
No. 1 oF 2012

THE MADHYA PRADESH RAJKOSHIYA UTTARDAYITVA AVAM BUDGET
PRABANDHAN (SANSHODHAN) VIDHEYAK, 2012,

A Bill further to amend the Madhya Pradesh Rajkoshiya Uttardayitva Avam Budget
Prabandhan Adhiniyam, 2005.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-third year of the Republic of
India, as follows:—

1. This Act may be called the Madhya Pradesh Rajkoshiya Uttardayitva Avam Budget
Prabandhan (Sanshodhan) Adhiniyam, 2012.

2. In Section 9 of the Madhya Pradesh Rajkoshiya Uttardayitva Avam Budget Prabandhan
Adhiniyam, 2005 (No. 18 of 2005), in sub-section (2), for clause (c), the following clause shall
be substituted, namely :—

“(c) ensure that total outstanding debt do not exceed 37.6 percent, 36.8 percent, 36.0
percent and 35.3 percent for the financial year 2011-12, 2012-13, 2013-14 and
2014-15 of the estimated GSDP for that year respectively;”.

3. (1) The Madhya Pradesh Rajkoshiya Uttardayitva Avam Budget Prabandhan (Sanshodhan)
Adhyadesh, 2012 (No. 1 of 2012) is hereby repealed.

(2) Notwithstanding the repeal of the said Ordinance anything done or any action taken under

the said Ordinance shall be deemed to have been done or taken under the corresponding provision
of this Act.

STATEMENT OF OBJECTS AND REASONS

In pursuance of the recommendation of 13th Finance Commission of India, the Government of India imposed
ceiling on the State Government's borrowing limits and the same have to be incorporated in the "Fiscal Responsibility
and Budget Management Act” of the State. This is a precondition for the release of State specific grants
recommended by the 13th Finance Commission. Therefore, it is decided to amend Section 9 of the Madhya Pradesh
Rajkoshiya Uttardayitva Avam Budget Prabandhan Adhiniyam, 2005 (No. 18 of 2005) suitably, incorporating
borrowing limits set by the Government of India.

2. As the matter was urgent and the Madhya Pradesh Legislative Assembly was not in session, the Madhya
Pradesh Rajkoshiya Uttardayitva Avam Budget Prabandhan (Sanshodhan) Adhyadesh, 2012 (No. 1 of 2012) was
promulgated for the purpose. It is now proposed to replace the said Ordinance by an Act of the State Legislature
without any modification.

2. Hence this Bill.

BHOPAL :

RAGHAV JI

Dated, the 22nd February, 2012. Member-in-charge.
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